‘An Act to make temporary plovisions for the payment of
- moneys in the State Railway Provident Fund to depen-

da‘nts.of deceased displaced persons.

: (28th December, 1950%:
B Rit md by Parliament as follo s:——-

-1, Short title, extent and duration.j—(1) This Act may be called the
Stlte Raitway Provident Fund (Temgorary Provisions) Aet, 1030,

_ (#) 1 extends to the whole of India except the State of Jammu sudi

‘Koabmiy, - - ¢ '

~ (3) 1 sholl cense to have cffect on the 815t day of Deeember, 1052,
save as respeets things done or omitted to be done before thet date.

‘2. Demuittioris.—In thia Aet, unless the context otherwise requires,—

"~ - ., (#) 'Accounts Officer’’ mesns jthe Financial Adviser and Chief

© Acoownts, Officer of a railway afministration and includes such
other officer as' may be appointed fin this behalf by the Financial
Commmissioner, Railways; 1 ' ’

- (b) ‘““dependant”’ means any of the following relatives of a de-
~ eeased subscriber to, or a depositgr in, the State Railway Frovident:
_Fupd who was a displaced person, hamely:— :

wife, husband, child and 4 deceased son’s widow and child;

-{6) “‘displaced person’’ meansja person employed under the
North-Western railway administratfon or the Bengal and Assam rail- -
way . administration before the 15§h day of August, 1947, who, on
~ account of the setting up of the Dominions of India and Pakistan or
on account of civil disturbances or the fear of such disturbances in
a0y area now forming part of Pakiitan,— -

) was.displaced from, or' ileft his place of residence in, such
- area after the lst day of Magch, 1947, or

(#) opted for employment ?in any area now forming part of
- India, or , - , :
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(##)- did not opt for employ ndent in any area now forming pard
of Pakistan; - '
(d) ““State Railway Provident Fud” means the Provident Fund

- as constituted under the State Railway Provident Fund Rules. ; .
3. Application of - the Provident FundsiAct, 1925. —The provmuons of
4his Act shall have effect notwithstandingt any provisions - inconsistent
therewith contained in the Providemt Funds Act, 1925 (XIX of 1925), bud

-sha]l not be. in derogation of any of the othgr provisions of that Act..

4. Repayment of State Railway Providedt Fund moneys in certain

-©a808.—(1) Where, in the case of any degeased displaced person, . the
Accounts Officer is satisfied, after such inquiky as may be prescribed, tha#

* any nomination made by the deceased displaged person in respect of any

.dependants in equal shares:

among the other dependants in equal shares:

sum standing to his credit in the State RailWay Provident Fund has been
lost ¢ is not readily available and that the tedms of that nomination canno¥
-be proved otherwise, he shal! pay the sum s; standing to his credlt to his

* Provided that no share shall be payabl to—

(@) song or sons of a deceased son WO have attained majority,‘ '
(b) married daughters whose husbands are alive, and

(c) married daughters of a deceased §son whose husbands are
elive,

if there are any other dependants, and the sh e'whidh a depeadént would
otherwise have taken if not disqualified under gthis provxso shall be d1v1ded :

Provided further that the widow and the chﬂdren of a deceased son
shall take between them in equal parts the shdre which that son would

have taken, if he had survived the subsecriber nd had" not att red major-

" provisions of this Act shall be a full discharge

ity at the time of the subscriber’s death.

*(2) It there are no dependants, any such sum as is speciﬁed»nin sub-
section (1) shall be payable,—

(a) if the sum does not exceed five: ’aho 1s.aﬁd rupees to any per-
son appearing to the Accounts Officer, afte} such inquiry a8 ‘may be
prescribed, to be entitled to receive it;

(b) if the sum exceeds ﬁVe thousand rubees, to any persoﬁ on pro-
duction by such person of probate or letters of administration or sue-
cession certificate entitling hiro to receive ppyment of such sum.

5. Discharge on payment.—The making of a ‘payment authorised by the

~fo the Central Governmend
and to the railway administration concerned frpm all liability in respech
of the sum so paid:

]

Provided that nothing contamed in this Act ‘,hall prevent any- person
claiming under s nomination or,declaration madg by a deceased displaced
person from establishing in a court the right which he claims and following
the money into the hands of the persons who ave received payment
thereof under the provisions of this Aet. °

6. Pemalty for false sta.tements.-—Any personiwho, for the purpose of
obtaining any payment under the provisions of this Act, makes a declara-
fion or statement which is false or which he eitheg. knows or hag reason fo
believe to be false or does not believe to be true shall be punishable with

imprisonment for & ferm Whlch may extend to thr e years, or with fine, or
with both.
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Bar of 1unsdiehon.—No luxt prosecution or other legal proceeding -
shall lie against any person for enything which is in good faith done or

fnbended to be dons under the provisi¢ns of this Act.
8. Power to make rules.—-The'Gtral Government may make rules to

-parry oub the purposes of this Aet, and, in partioular, for—
() regulating the manner ni whmh any inquiry may be made by

the Accounfs Officer; ;
- @) requiring secunb'y,—to. be fernished by any person before payment

f any sum is made to him underithe provisions of this Aet.
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